
     

   

     

     

      

   
    

      

 

  
 

   

 

  

   

  

     

     

      

      

     

    

       
        
 

  



       

     

    

   

         

        

        

       
        

         
         

        

     

           

       
      

       

          

       

      
      

      

  

           
        

        

           

          

        
           

       
        

   

  



          
        

         

          

        

       
           

        

       
        

      

          
    

        
         

       

        

       

   

         

     

             

        

      

        
     

      
       

       
          

  



        
       

       

          

          

          
        

      

          
        

         

        

          

     

      
         

      
        

      
          

           

       
       

         
         

       

  

          

      

         

         

  



[13] The question of convening and holding of the meeting of

Secured Creditors of the Applicant Company does not arise

since there are no secured creditors of the Applicant

company as stated in paragraph No. 12 of the Company

Scheme Application.

[14] The Counsel ior the applicant submits tlat since the

scheme is an arrangement between tie applicant company

and its shareholders a meeting of the equity shareholders

is purposed to be held in accordance with the provisions of

sections 230 (1)(b) of the Companies Act, 2013. This Bench

hereby directs the applicant to issue notice to its

Unsecured Creditors with a direction tiat tiey may submit

their representation, if any to this Tribunal and a copy of

such representation shall simultaneously be served upon

the applicant company.

[15] The Applicant Company is directed to serve notice along

with a copy of the Scheme of Amalgamation upon the

Oflicial Liquidator. M/s. Patil Ranadive & Associates,

Chartered Accountants are appointed to assist the Offrcial

Liquidator to scrutinize t}Ie books of the Applicant

Company. The Applicant Company is to pay fees of Rs.

1,O0,0OO/- to the said Chartered Accountants.

[16] The Applicant Company to flle in the Registry an Affldavit

of service as per the Companies (Compromises,

Arrangements and Amalgamations) Rules, 2016.

V. Nallasenapathy, Member (T) B.S.V. Prakash Kumar, Member (J)
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